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Mam Chand s/o Sli, Budhari;
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...Applicant

versus

Gov t. o' K . G. T. t. !n rrjii c'h

n r. m a n d; u 11 G e u p r a 1 ,

Home Guards & (Uvii Defence,

CTI Complex, Ra.ja Garden,
Delhi.

(By Advocate: Si'iri Jog .Singh )

ORDER (ORAL)

Dr. Jose P. Verghese, Vice-Chairman (J)

, Res]'.Glide:

This OA has been filed on belialf of the

petitioner, working in Home Guards, and whose services nave

been threatened to be terminated by am ord.er dated 9.7.1997

r.ta.ting' that the petitioners .are given notice for

te r-mi nation for the purpose of preserving the voluntary

character of tlie organisation. The operation of the sJilci

order was stayed by an interim order, by this court, in

view of the fact that the judgement ;n similar matters were

reservecl foi' pronouticeraen.t. In a,ll the connected matters

judgement has already been given on 12,12.1997 vide OA No.

1753/97 etc. in the matter of I.S. Toraar & Ors. vs, UOI

f: Ors.

In vi.ew of the final disposal of the said case

it is clarified tha.t the reliefs gtiven to tlie petitioners

Pner-ein siiall also be a.ppiica.ble 'to the petitioners ii' "•"hir

case as well wherever it is applicable.



.-5Pier notice respondents havp fileci tiipip

lepjy aiid copy thereof has already bean served on the

petitioner. Since this matter is covered, we do nor inteiud

to detain the same farther on Board and dispose of this

Cr-.&e, a.pplyiny ratio and cirections in .the above .sa bf cose

to the present case as well.

■ .itli this, Liiis OA is; dispose of wi tdi no ordci*

.9 3 to costs,

Me;ni)er (A)
I Or, Jose P, Vei-v}ie<

Vice-chairman (J)


